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PER YOGESH KUMAR U.S., JM :

This appeal is filed by the Assessee against the order of Ld.
CIT(A/ National Faceless Appeal Centre[“NFAC”, for short], dated

16/06/2024 for the Assessment Year 2018-19.

2. During the course of hearing nobody was present on
behalf of the Assessee, neither any adjournment was
sought. The notice sent by the registry has been returned

with an endorsement the ‘addressee not found’.
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Considering the issue involved in the present Appeal, we
deem it fit to decide the Appeal on hearing the Ld. DR and

after perusing the material on record.

3. We have heard the Ld. DR and perused the material on

record.

4. It is seen from the record that the assessment has been
framed ex-parte u/s 143 read with Section 144(B) of the Income
Tax Act, 1961 (‘Act’ for short). During the first appellate
proceedings before the Ld. CIT(A), the Assessee failed to appear
even after issuance of three notices by the Ld. CIT(A). The Ld.
CIT(A) dismissed the Appeal filed by the Assessee ex-parte.
However, the Ld. CIT(A) has not decided the Appeal on its merit on
the other hand, the Appeal of the Assessee has been dismissed for
non-prosecution. The Ld. CIT(A) ought to have decided the issue
involved in the Appeal on its merit. Thus, we restore the Appeal to
the file of the Ld. CIT(A) with a direction to decide the Appeal on its
merit in accordance with law after providing the opportunity of
being heard to the Assessee. The Assessee is also directed to

cooperate with the proceedings before the Ld. CIT(A).
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5. In the result, the Appeal of the Assessee is partly allowed for

statistical purpose.

Order pronounced in open Court on 12th November, 2024

Sd/- Sd/-
(AVDHESH KUMAR MISHRA) (YOGESH KUMAR U.S.)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 12/11/2024
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